
CENTRAL AOniNISTRATIVE TRIBUNAL
PRIP4CIPAL BENCH

NEU DELHI,

0>A. No>459/1987« Oat® of daoisionj September 3^ 1992#

Shri 3ai Prakaah «*• Petitioner*

we*

Union of india & Ore. ••• Respondents.

-CORAn;

HON'BLE RR. JUSTICE \/,S, RALIMATH, CHAIRPIAN.

HON»BLE PIR. I»K« RASGCTRA, MEP1BER (A) .

^ For the petitioner None.
For the respondents Shri p«P«Khuranaf

counsel•

*

JUDGflENT ( ORAL )

( BY : PJR. JUSTICE V^S, PIALINATH, CHAIRMAN )

None appears for the petitioner* Shri P»P«

Khurana, counsel appears for the respondents# The

^ grievance of the petitioner is in regard to the
non-crediting of Rs.200/- in his provident Fund Account

for the year 1977-78 and denial of interest according

to the rules* The respondents have, however, in the

reply denied the averment of the petitioner* They

have stated that the amount recovered from the

petitioner has been duly accounted for and that interest

has been paid to hiai in accordance with the rules*

The petitioner not having placed evidence to prove his

ye see'no good reason not to accept the statement

in the reply. There is aleo a grievance of non-payroent

of gratuity in regard to which the stand taken by

the respondents in their reply is that having regard
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to the pendsncy of a disciplinary enquiry, the

same has not been paid. If the disciplinary proceedings

have since been ternainated, it is obvious that the

respondents have to take action in this behalf

consistent yith the decision taken in the disciplinary

proceedings* Mo specific directions in this behalf are

called for. ue see no substance in this petition and
I

it is accordingly disinissed. No costs*^

(I.K.RASGOTRA (u.s.malimath)
CHAIRMAN
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